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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

WESTERN ZONE BENCH AT PUNE 

EXECUTION APPLICATION No. 22/2023 
IN 

ORIGINAL APPLICATION No. 70/2017 

IN THE MATTER OF: 

MR. KARIM JAHANGIR SHAIKH        ...APPLICANT 

VERSUS 

SAHAKAR MAHARISHI SHIVAJIRAO  

NARAYANRAO NAGAWADE, SSK LTD. & ORS ...RESPONDENTS 

 
WRITTEN NOES OF SUBMISSION ON BEHALF OF THE APPLICANT 

 

1. That, the Applicant herein is the Original Applicant in OA No. 

70/2017(WZ) (Dated 25.04.2017) and have filed this Execution 

Application No. 22/2023 (WZ) against the Final Order dated 

11.05.2022 passed in OA No. 70/2017(WZ) for non-compliance 

of said Order by R-1-PP, R-2 & 3-MPCB.  

2. That this Hon’ble NGT vide its order dated 11.05.2022 passed 

in OA No. 70/2014(WZ) in its Para-8 have specifically issued 

following directions to the MPCB; 

A) For Past violations, MPCB to take action to fix 

accountability of the PP, following due process of law.  

B) Verify the factual status and take necessary coercive 

measures for current violations; 

 

However, MPCB official failed to take necessary coercive 

measures for current violations as well as for past violations 

and always MPCB officials tried their level best to serve and 

facilitate the R-1-PP to overcome the violations by racing the 

paper horses.  

 

3. SERIOUS PAST VIOLATIONS COMMITTED BY PP AND 

CONVENIENTLY IGNORED BY MPCB:  

3.1 No Valid CTO-Sugar Unit: That the R-1-PP applied for the CTO 

vide dated 30.01.2013 and procured the ex-post facto CTO vide 

dated 18.03.2014 (ANNEXURE-A-2) for period from 01.01.2010 
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to 31.07.2014. Thereafter, R-1-PP operated the Industry for year 

2015 without valid CTO and thereafter procured the CTO vide 

dated 19.11.2016 (ANNEXURE-A-3), which was valid upto 

28.02.2017. Therefore, it is clear that there was no valid CTO 

since 01.01.2010 to 19.11.2016. That the Annual Reports 

shows huge sugar cane crushing and production of the various 

products without valid CTO (ANNEXURE-A-1 & A-5). 

  

3.2 No Valid CTO-Distillery Unit: That the PP have also operated 

the Distillery unit in illegal manner without valid CTO since its 

establishment and procured the ex-post facto CTO vide dated 

11.09.2018 (ANNEXURE-A-6). That the Annual Reports for 

shows huge production of the various products without valid 

CTO (ANNEXURE-A-1 & A-5). 

 

3.3 Precedent of Hon’ble NGT & Hon’ble SC on Illegal operation 

of Sugar Industry and Distillery Plants: That the judgment 

dated 31.01.2019 (¶5-7, ANNEXURE-A-5) of this Hon’ble NGT in 

OA No. 368/2018 (PB) have clearly held that the retrospective 

consents could not have been granted and imposed 

compensation of Rs. 10 Crores on PP. This judgment of NGT-PB 

have upheld by the Hon’ble Supreme Court by dismissing the 

Civil Appeal No. 1587/2019 vide its Order dated 15.02.2019 

(ANNEXURE-A-7). 

 

3.4 PAST SHOW CAUSE NOTICES, PROPOSED DIRECTIONS, 

INTERIM DIRECTIONS, FINAL DIRECTIONS SHOWING NON-

COMPLIANCES: That the MPCB have taken various actions time 

to time, but conveniently ignored to get it complied and allowed 

the illegal operation causing irreparable damage to the 

environment & ecology as below (ANNEXURE-A-10 {Colly.}); 

 

Sr. Date Particular 

1.  31.12.2007 Directions 
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2.  18.01.2008 Directions 

3.  20.11.2010 Show Cause 

4.  07.02.2011 Proposed Direction 

5.  03.05.2011 Interim Direction 

6.  29.02.2012 Proposal for action 

7.  25.07.2012 Letter-Forfeit BG 

8.  07.08.2012 Proposal-Forfeit BG 

9.  16.08.2012 Directions 

10.  23.11.2012 Conditional Restart 

11.  26.02.2013 Directions Voluntary Closure 

12.  24.12.2013 Directions 

13.  16.09.2014 Refusal-Distillery 

14.  28.10.2014 Show Cause 

15.  04.02.2015 Directions 

16.  17.04.2015 Conditional Directions 

17.  23.07.2015 Directions 

18.  19.11.2016 Ground Water Remedial Action Plan 

19.  22.06.2017 Joint Committee Visit Report 

20.  09.02.2022 Direction-Distillery 

21.  09.02.2022 Direction-Sugar 

 

That the above show cause notices, interim directions, proposed 

directions, directions, closures etc. shows completely inherent 

lack of coordination between MPCB officials for taking 

appropriate  actions against the PP for his long term pollution 

history and therefore, attitude of PP is careless and reckless.  

 

3.5 NON-SCRAPPING OF KACCHA LAGOONS TILL DATE: That the 

MPCB in its reply affidavit have made absolutely false statement 

that the Kaccha Lagoons constructed for storage of spent wash & 

trade effluent are converted into ponds for storage of water for 

irrigation purpose. Basically, there is no such conversion of 

Kaccha lagoons into ponds for irrigation purpose and those 

Kaccha Lagoons are till used for the storage of spent wash & 

trade effluent by the industry, which are causing serious 

percolation into the ground water. It is important to note that 

these Kaccha Lagoons have contaminated the soil to the 

irreparable extent and said soil is not taken away or no HDPE 

covers are used, on the contrary said conversion of Kaccha 
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Lagoon is the false theory created by the MPCB officials in 

collusion with PP and MPCB have filed false affidavit. This 

Hon’ble NGT may kindly take serious note of conduct of MPCB 

official for misleading and filing false affidavit. That the 

Photographs dated 22.01.2026 (ANNEXURE-A-8) are attached 

herewith i.e. those are taken yesterday. These photographs 

clearly shows the Kaccha Lagoon full with spent wash and trade 

effluent directly discharge into these lagoons.  

 

3.6 SEEPAGE OF SPENT WASH & TRADE EFFLUENT OUTSIDE 

FACTORY TILL DATE: That the PP supposed to stop the 

seepage/discharge of spent wash & untreated trade effluent 

outside the factory area. However, MPCB failed to stop such 

untreated discharge outside the factory and discharge of spent 

wash as well as trade effluent is till continued.  That the 

Photographs dated 22.01.2026 (ANNEXURE-A-9) are attached 

herewith i.e. those are taken yesterday. These photographs 

clearly shows the discharge of spent wash & untreated trade 

effluent outside the factory premises. 

  

3.7 NON-SCRAPPING OF OLD BOILERS TILL DATE: that the PP 

ought to have scrap the old boiler, but till date said boiler is not 

scrapped.  

4. That this Applicant have been harassed, tortured, humiliated 

since 2010 to till date by management of PP violating 

fundamental rights & legal rights of this Applicant. That this 

Hon’ble NGT may kindly pass appropriate order (s), direction 

(s), and grant appropriate reliefs in the interest of justice. 

5. Hence this Written submission.  

Date: 22.01.2025 

 
TANAJI B. GAMBHIRE 

(ADVOCATE FOR APPLICANT) 
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010437/24020781/24014701
Fax: 24024068 /24023515
Website: http://mpcb.gov.in
E-mail: mpcb@vsnl.net

Kalpataru Point, 2nd - 4th Floor,
Opp. Cine Planet Cinema,
Near Sion Circle, Sion (E)
Munibai - 400 022

Red/LSI
Consent No: Format l.O/BO/JDWPC/EIC-NK-8044-ll/O/CAC-

To,
M/s. The Shrigonda S.S.K. Ltd.
A/p. Shrigonda Factory, Tal. Shrigonda,
Dist. Ahmednagar.

Subject : Renewal of Consent of Sugar unit under RED category.

Date: *1&\O3/2014

•S V

Ref 1 . Earlier Consent to operate for sugar unit granted vide"*No.MPCB/PCI-III/EIC
NK-1749-09/30 dated 28.05.2009.

2. Minutes of CAC meeting dtd. 01.02.2014.

Your application: CO 1301000501.
Dated: 30.01.2013 „
For: Renewal of Consent of Sugar unit under REQ. "category.
under Section 26 of the Water (Prevention & Con^f^ Pollution) Act, 1974 & under Section 21
of the Air (Prevention & Control of Pollution)^ Act;Cl981 and Authorization under Rule 5 of the
Hazardous Wastes (M, H & T M) Rules,^0p3 "is "considered and the consent is hereby granted
subject to the following terms and condi^iq.Jls' and as detailed in the schedule I, II, III & IV
annexed to this order: * { \"

1.

2.

3.

The consent is granted for a period from 01.01.2010 to 31.07.2014.
*

The actual capital investment of the sugar is Rs. 68.73 Cr. & Total investment of the
industry is Rs. 77. 97 Gr.
(As per C. A. Certificate submitted by industry)

The Consent is valid for the manufacture of-

Sr. No. Product / By-Product Name Maximum Quantity in MT/M
~ . J> ." '

2'
3
4

Sugar
Molasses
Press mud
Bagasse

11550
4200
3675

36750

4.

(The cane crushing Capacity of Sugar Industry shall not exceed 3000 TCP)

Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr. Description Permitted quantity of Standards to be Disposal
no. ; discharge (CMD) achieved

1.

2.

Trade
effluent
Domestic
effluent

350

90

As per Schedule -I

As per Schedule -I

On land for
irrigation
On land for
irrigation

Format -1.0 SRO Ahmednagar/l/R/L/35844000 M/s. Shrigonda SSK Ltd. '.agel
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr. Description of stack / Number of Stack Standards to be achieved
no. source
1.
2.
3.
4.
5.

Boiler No. 1&2.
Boiler No. 3.
Boiler No. 4
Boiler No. 5
D.G. Set (400 KVA) Two
Nos.

1
1
1
1
2

As per Schedule - II
As per Schedule - II
As per Schedule - II

As per Schedule - II

6. Specific conditions (Sugar Industries) with Bank Guarantees along wi
programme for compliance

ime bound

Sr.
No

1

2

3

4

5 t
%<**,

t
6

7

8

CODE

S1 A

S1 B

S2A&
B

S3

S4

<*
f*?

**O v, °*k
,, fc»V v
\A

'̂
"* S6

S7

S8

Consent conditions

The industry shall reduce waste water
generation to 1 00 liters per ton of cane crushed^ 1

Industry to provide flow meter at inlet of ETPx6f\
Sugar. #•*•-%, "*•

It was noted that as per the design data ' • '
submitted by the industry existing HP unibf.e.
aeration tank is oversized for hycram^etention
time as per the thumb rule. Tl̂ ETils
inadequately designed for ft$|̂ igNeve desired
levels of standards. Tte inByst̂ rhust upgrade
& make the ETP ope^^BajJ îth improvement
to meet the standard*%\J\e arranger^|fe%Jjover the effluent

collection and canf ing system to avoid the
ingress of g|!fj|sse\nd other material.
Adequate1%id^be made available (owned by
selfeyptAateral agreement with land
owo^r^foi'tfisposal of treated effluent (20
cubio«eter per acre of land) to achieve zero

*ais%bpge into in land surface water bodies
^dJQjpir + Co-gen)
JrTdustry shall upgrade existing Air Pollution
'Control System by
Providing adequate sack height.
Providing ESP/Bag filters/ Wet scrubber as per
CREP condition.
Plans to be submitted for Utilization of Fly ash &
Bottom ash as per Fly ash Notification
O & M for achieving consented standards of
Effluent
O & M for achieving consented standards of
Stack emission

BG f*>
S*VA.am^ujitX

NirteXacs
1/-J

*One Lacs

Ten Lacs

Five Lacs

Two Lacs

Ten Lacs.

10000/-

Five lacs

Jyttme for
Compliance

31.12.2014.

31.12.2014.

30.06.2014.

31.12.2014.

31.12.2014.

30.06.2014

Monthly

Monthly

7, Industry shall submit the above bank guarantees to the Regional Office, Nashik up to
31.03.2014 which are valid up to 31.&7.2015. Regional Officer, Nashik is directed to
return all Existing bank guarantees of the unit available with the Board after
submission of fresh bank guarantees as above by the industry. If the industry fails to
submit the above mentioned bank guarantees up to 31.03.2014, Regional Officer,
Nashik is directed to forfeit the existing bank guarantees.

Format -1.0 SRO Ahmednagar/I/R/L/35844000 M/s. Shrigonda SSKLtd.

359



8. Conditions under Hazardous Waste (M, H & T M) Rules, 2008 for treatment and disposal
of hazardous waste:

Sr. No. Type of Waste Category Quantity UOM

Used /Spent Oil 5.1 25 Ltr/M

Disposal
Reuse in own
boiler as fuel

9. Non-Hazardous Solid Wastes:

Sr. Type of Waste . Quantity UOM Treatment Disposal
No.

1

2

Fly/Boiler Ash

Sludge from waste
water

treatment

5.0

75

MT/D

MT/M

-

L,

Sale to \ Bricks
manufacturers/ 4 iphk soil
conditioning fv\*

Use as Ma|iu|ê
X \f

10. This Board reserves the right to review, amend, suspend;
same shall be binding on the industry.

etc. this consent and the

11. This consent should not be construed a|p^xemption from obtaining necessary
NOC/permission from any other Government agm^res.

'

12. This Consent is issued without prejudge tojhe^brder passed or being passed by the Hon'ble
high Court, Aurangabad in Writ PetrBqn ho/1074/2012 filed by Shri Karim Jahangir Shaikh
vs State of Maharashtra & Ors. , f*

* ,

For and on behalf of the
Maharashtra PollutiqnVControl Board

«**<.
\/y

tes\\.''H(*
ReceivM C&nsent fee of-

Sr. No. Amount

(Rajeek Kkma
Member Secret

1 1,25,000/-
DD. No.
292287 19.12.2012

Drawn On
ADCC Bank

2,91,667/- 714526 04.09.2013 Union Bank

Copy to:
1. Regional Officer - MPCB Nashik, and Sub -Regional Officer - Ahmednagar MPCB, They

are directed to ensure the compliance of the consent conditions.
"i 'i

2. Chief Accounts Officer, MPCB, Mumbai. •

3. CC/CAC desk- for record & website updation purposes.

Format -1.0 SRO Ahmednagar/I/R/L/35844000 M/s. Shrigonda SSKLtd. Page3
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Schedule-I

I) Terms & Conditions for compliance of Water Pollution Control

1) A] As per your application, you have provided Effluent Treatment Plant (ETP) with
the design capacity 1500 CMD.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or under
EP Act, 1986 and Rules made there under from time to time, whichever is
stringent.

Sr.
No.

01
02
03
04
05
06
07
08

Parameters

PH
Oil & Grease

BOD (3 days 27oC )
Sulphate

Suspended Solids
COD

Chloride
Total Dissolved Solids

Standards prescribed by B<|ard

Limiting Concentration in mg/f^^ept for pH
5.5-gro, V, V4'
HP \"
-iV^\ '-jfocfb

X \ - 100
r 1 V- 250
Vl" 600

*A\0

C] The treated effluent 350 CMD shall be disposed on land for irrigation on 32 acres
of own land /as per the bilateral agreement with farmers.

D] CREP conditions for Sugar Factory

i. Operation ofJpTlpishall be started at least one month before starting of cane
crushing ra^eTjjeve desired MLSS. So as to meet prescribed standards from
day one!aJeS^ration of mill.

ii. Wasfowstp1 generation shall be reduced to 100 litres per tone of cane crushed,
iii. Ind^st^s*nall achieve zero discharge into in land surface water bodies.
iv% ill-days "storage capacity tank shall be provided for treated effluent to take care
^'^bfjhb demand for irrigation.

E] •'•:• Jr|lultry to make necessary arrangement to cover the effluent collection system and
'\_-v\fo.^void the ingress of Bagasse other material

2) A] As per your consent application, for the 90 CMD sewage generation you have
provided the septic tank & soak pit.

B] The Applicant shall operate the sewage treatment system to treat the sewage so as
to achieve the following standards.

(1) Suspended Solids Not to exceed
(2) BOD 3 days 27°& Not to exceed

100 mg/1.
100 mg/1.

C] The treated sewage shall be disposed on land for gardening/irrigation.

Format -1.0 SRO Ahmednagar/I/R/L/35844000 M/s. Shrigonda SSKLtd.
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3)

4)

5)

6)

The industry shall have bilateral agreement with the farmers on whose land the treated
effluent is used for irrigation purposes and a copy of the agreements with validity shall be
submitted to the Regional/Sub- Regional Office of the Board.

The industry shall create Environmental Cell by appointing an Environmental Engineer,
Chemist and Agriculture expert for looking after day to day activities related to
Environment and irrigation field where treated effluent is used for irrigation.

CONDITIONS FOR MOLASSES STORAGE:

(i)

(ii)

(iii)

(iv)

The molasses shall be properly collected and stored in steel tanks which shall be
leak proof. At no stage of handling of molasses, there shall be leakage or spillage.
The capacity of tanks for storage of molasses shall be such that it will take care of
bumper production of sugar, non-lifting of molasses etc. \
All the area on which molasses are stored and handled should be- frapded with
drain for diverting the spills to the treatment plant/ molasffc&NJank. Suitable
arrangements for accidental discharges of molasses
provided to contain the same within factory premises.
Destruction of molasses and its disposal shall not
permission in writing from the authorized officer,
intention to destroy or dispose of the molasses

nks shall be

e without specific
Board. Intimation of
to the Board atleast 15

(fifteen) days in advance by registered post underyiitimation to the Sub-Regional
officer and Regional officer of the Board*uri9erVliose jurisdiction the factory is

(v)

(vi)

situated.
The storage tanks shall be kept in good
maintenance. The tanks size and^c
shall be displayed prominently n
The above conditions shall be
contained in the "
Storage and Supply

The Applicant shall provi
of EP Act, 1986 and
CREP guidelines i

I \

ditions all the year round with adequate
*per cm, height, total capacity in tonnes
e tank.

to and not in derogation of the provisions
Rules, 1955" and "Maharashtra Molasses

pe-ejfic Water Pollution control system as per the conditions
.aa!|ithere under from time to time/ Environmental Clearance /

;ab|e.

Conditions underwater (Prevention & Control of Pollution) CESS Actf 1977 as
amended *̂  \Jf
The Applicant *|Jiall comply with the provisions of the Water (Prevention & Control of
Pollutiojy^Cess Act, 1977 and as amended, by installing water meters, filing water cess
returr|\irra^rm-I and other provisions as contained in the said act.

Purpose for water consumed

Water
consumption

quantity
(CMD)

1.
2.
3.

4.

Industrial Cooling, boiler feed etc.,
Domestic purpose
Processing whereby water gets polluted & pollutants
are easily biodegradable
Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic

650.00
190.00
500.00

Format -1.0 SRO Ahmednagar/l/R/L/35844000 M/s. Shrigonda SSKLtd. PageS
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Schedule-n

Terms & conditions for compliance of Air Pollution Control

1. As per your application, you have provided the Air pollution control (APC) system and
also erected following stack (s) to observe the following fuel pattern-

Sr. Stack Attached APC Height Type of Quantity s 0/ SO2

No. to System in meter Fuel &UoM Kg/ Day

1

2

3

4

5

6

Boiler No. 1&2.
(20 TPH & 20
TPH)
Boiler No. 3.
(30 TPH)
Boiler No. 4
(30 TPH)
Boiler No. 5
(10 TPH)
D.G. Set (400
KVA)
D.G. Set (400
KVA)

MDC

Without
APC
Wet

Scrubber

MDC

...

—

30

30

60

35

4.0

4.0

Bagasse

Bagasse

Bagasse

Bagasse

HSD ^
,i %

HSISit^Kr v \*

2500
MT/D

^/Hr

^60 Ltr/Hr

^
1%

1%

k 10000
jj

28.8

24

2.

3.

4.

5.

The Applicant shall provide ESP/ Bag filter/-
Dust Collector to Sugar bagging section as
the conditions of EP Act, 1986
Environmental Clearance / CREI

The applicant shall operate and^
as to achieve the level of pollu^its"

scrubber to the Bagasse fired boiler and
Dilution control equipments OR as per

ade there under from time to time /

above mentioned air pollution control system, so
the following standards:

Particulate matter y %otlb exceed 150mg/Nm3

V
The Applicant sha^pbtain necessary prior permission for providing additional control
equipment wi|h Aî ecessary specifications and operation thereof or alteration or
replacement/-atteration well before its life come to an end or erection of new pollution
control equit

V~$ /? %! l

The BJ^a^rdfreserves its rights to vary all or any of the condition in the consent, if due to
any<4eclinological improvement or otherwise such variation (including the change of any
control equipment, other in whole or in part is necessary).

r\ -1.0 SRO Ahmednagar/l/R/L/35844000 M/s. Shrigonda SSKLtd.
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1)

2)
3)

4)

5)

6)

7)

8)

9)

10)

11)

12)

13)

14)

15)

16)
a)

Schednle-IQ
General Conditions

The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the terminal
or designated points and shall pay to the Board for the services rendered in this behalf.
Industry should monitor effluent quality, stack emissions and ambient air quality monthly.
The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform etc.
for monitoring the air emissions and the same shall be open for inspection to/and for use of the
Board's Staff. The chimney(s') vents attached to various sources of emission shall be designated
by numbers such as S-l, S-2, etc. and these shall be painted/ displayed to facilitate
identification.
Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shallbe forthwith
Reported to Board, concerned Police Station, office of Directorate of 94 Services,
Department of Explosives, Inspectorate of Factories and Local Body.
pollution control equipments, the production process connected to it shall
The applicant shall provide an alternate electric power source sufficie
control facilities installed to maintain compliance with the terms a n o

failure of

ate all pollution
ions of the consent.

In the absence, the applicant shall stop, reduce or otherwise, coitfproduction to abide by
terms and conditions of this consent.
The firm shall submit to this office, the 30th day of SepternWrto^ year, the Environmental
Statement Report for the financial year ending 31st MajdjHjjKjre prescribed Form-V as per the
provisions of rule 14 of the Environment (Protection) (ikcc^J|Amendment) Rules, 1992.
The industry shall recycle/reprocess/reuse/recover m^rdous Waste as per the provision
contain in the HW (MH&TM) Rules 2008, J^M% can be recycled /processed /reused
/recovered and only waste which has to be inai^araraa shall go to incineration and waste which
can be used for land filling and cannot be re^€^y)reprocessed etc should go for that purpose,
in order to reduce load on incineration ipsrtaOTjMi site/environment.
The industry should comply with the Hajwous Waste (M, H & TM) Rules, 2008 and submit
the Annual Returns as per Rule 5(̂ %^0" of Hazardous Waste (M, H & TM) Rules, 2008 for
the preceding year April to March irMprm-IV by 30th June of every year.
An inspection book shall be opene^nd made available to the Board's officers during their visit
to the applicant. %\'
The applicant shall makefan, application for renewal of the consent at least 60 days before
the date of the expiry|0f«the<Iconsent (in case of Renewal of consent).
Industry shall strictlrc^ap^y with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Piffteetipn Act, 1986 and industry specific standard under EP Rules 1986 which
are available oiftlrfsB website (www.mpcb.gov.inV
The indus|rv |̂yl!l constitute an Environmental cell with qualified staff/personnel/agency to
see the^Sa^d^aay compliance of consent condition towards Environment Protection.
Separate^Srainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement for
measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.
Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.
The applicant shall install a separate meter showing the consumption of energy for operation of
domestic and industrial effluent treatment plants %id air pollution control system, A register
showing consumption of chemicals used for treatment shall be maintained.
Conditions for D.G. Set
Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating
the room acoustically.
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b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss or for
meeting the ambient noise standards, whichever is on higher side. A suitable exhaust muffler
with insertion loss of 25 dB (A) shall also be provided. The measurement of insertion loss will
be done at different points at 0.5 meters from acoustic enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) • Installation of DG Set must be strictly hi compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and followed
in consultation with the DG manufacturer which would help to prevent noise levels of DG set
from deteriorating with use.

f) D.G. Set shall be operated only hi case of power failure. X
g) The applicant should not cause any nuisance in the surrounding area due to op^a&gn of D.G.

Set.
h) The applicant shall comply with the notification of MoEF dated 17.j05.̂ |̂ Qegarding noise

limit for generator sets run with diesel.
17) The industry should not cause any nuisance in surrounding area.
18) The industry shall take adequate measures for control of noise tev^j\frbm its own sources

within the premises so as to maintain ambient air quality standanfcji respect of noise to less
^k ^

than 75 dB (A) during day time and 70 dB (A) during night, lirrie. Day time is reckoned in
between 6 a.m. and 10 p.m. and night tune is reckoned between 10 p.m. and 6 a.m.

19) The applicant shall maintain good housekeeping. ^ \*
20) The applicant shall bring minimum 33% of the available" open land under green coverage/

plantation. The applicant shall submit a yearly^stateinent by 30th September every year on
available open plot area, number of trees suryjy4ng\^on 31st March of the year and number of
trees planted by September end. «X.\'

21) The non-hazardous solid waste arising^tt^ac'tory premises, sweepings, etc. be disposed of
scientifically so as not to cause any ny||ajlc,e / pollution. The applicant shall take necessary
permissions from civic authorities ffimtegsal of solid waste.

22) The applicant shall not change or aMh the quantity, quality, the rate of discharge, temperature
or the mode of the effluent/emissAms or hazardous wastes or control equipments provided for
without previous written pe^n^doff of the Board. The industry will not carry out any activity,
for which this consent has^tj^en granted/without prior consent of the Board.

23) The industry shall enw«%&at fugitive emissions from the activity are controlled so as to
maintain clean and afe^tevironment in and around the factory premises.

24) The Industry shafksHbmit quarterly statement in respect of industries obligation towards
consent and pd|RltMarcontrol compliance's duly supported with documentary evidences (format
can down|ca€||a%om MPCB official site).

25) The in4u^m|hfill submit official e-mail address and any change will be duly informed to the
MPCB.\

26) The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dt. 16.11.2009 as amended.

27) The Board reserves its rights to review plans, specifications or other data relating to plant setup
for the treatment of waterworks for the purification thereof & the system for the disposal of
sewage or trade effluent or in connection with the grant of any consent conditions. The
Applicant shall obtain prior consent of the Board to take steps to establish the unit or establish
any treatment and disposal system or an extension or addition thereto.

28) The industry shall "ensure replacement of pollution control system or its parts after expiry of its
expected life as defined by manufacturer so as to ensure the compliance of standards and safety
of the operation thereof.

0000
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Corrected vide Order dated 06.02.2019  
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH 

NEW DELHI 
********** 

 

ORIGINAL APPLICATION NO. 368 OF 2018 

 
 
IN THE MATTER OF: 
 

1. Mr. Nilkanth Rajaram Raskar 
Age- 70 years, Occ- Agriculturist, 
R/at Post Mali Nagar, 413/08, 
Taluka- Malshiras, 
District – Solapur, Maharashtra                    …..Applicant                                       

 
 

Versus 
 

1.  M/s Saswad Mali Sugar Factory Ltd. 
Through its Managing Director, 
Mali Nagar, Akluj, 
Taluka – Malshiras, 
District- Solapur, Maharashtra 
 
 

2. Vilas Damodar Inamke 
(Whole Time Director) 
Age- 58 years, Occ- Director, 
R/at- Post – Gat No. 2, Mali Nagar, 
Taluka – Malshrias 
District- Solanpur, Maharashtra 
 
 

 

3. The Maharashtra Pollution Control Board 
Through its Sub-Regional Office, 
Sat Rasta, Opposite Government Milk Diary, 
Solapur, Maharashtra 
 

 
 

4. The Maharashtra Pollution Control Board 
Through its Member Secretary, 
Kalpatru Point, 2nd – 4th  Floor, 
Opposite Cine Planet, Near Sion Circle, 
Sion (East), Mumbai - 400022                …..Respondents 
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COUNSEL FOR APPLICANT: 
 
Mr. Nitin Lonkar & Ms. Sonali Suryawanshi, Advs 
 
COUNSEL FOR RESPONDENTS: 
 
Mr. Mukesh Verma, Adv. for Maharashtra Pollution Control 
Board 
 
Mr. Salim A. Inamdar, Adv. for Respondent No. 1 & 2 
 
Mr. Raj kumar, Adv. for CPCB 
 

JUDGEMENT 

 
PRESENT: 

Hon’bleMr. Justice Raghuvendra S. Rathore(Judicial Member)  

Hon’ble Dr.Satyawan Singh Garbyal (Expert Member) 

 

                                         Reserved on: 24th January, 2019 
                                     Pronounced on: 31st January, 2019 
 

 

1. Whether the judgment is allowed to be published on the net?  
2. Whether the judgment is allowed to be published in the NGT  

 Reporter? 
 
 

Dr. S.S. GARBYAL, (EXPERT MEMBER) 
 

  In this Application, the applicant has alleged that the  

Respondent Distillery unit has been producing in excess of the 

permitted quantity granted as per consent to operate dated 

16.02.2018. The appellant has also alleged that the 

Respondent No. 1 has operated Distillery Unit (Molasses Base) 

in violation of the consent to operate granted under Section 26 

of Water (Prevention and Control of Pollution) Act, 1974 and 

Under Section 24 of the Air (Prevention of Control of Pollution) 

Act, 1981. Since validity of earlier consent was up to 

31.08.2016, the Respondent No. 1 had applied on 13/07/2016 

for renewal of consent to operate under the Water Act, 1974 

and Air Act, 1981. Application for grant of consent to operate 

was placed before the Consent Appraisal Committee, in its 
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meeting held on 30.10.2017 wherein it was decided to issue 

Show Cause Notice for refusal of consent as the Respondent 

No. 1 had failed to install the pollution control device Multiple 

Effective Evaporator (MEE) before 31.10.2016. The Show 

Cause Notice along with reply submitted by Respondent No. 1 

was then placed before the Consent Appraisal Committee 

meeting held on 17.04.2017 and it was decided to issue final 

refusal of consent to operate to Respondent No. 1 industry for 

operating plant without consent and for not providing MEE. 

Accordingly the Maharashtra Pollution Control Board issued 

refusal of consent on 19.05.2017. 

2. Subsequently Respondent No. 1 made an application for 

renewal of consent for 30 KLPD Distillery Unit (Molasses Base) 

which was placed before the Consent Appraisal Committee in 

the meeting held on 12.12.2017 wherein it was decided to 

grant renewal of consent to operate for 30 KLPD Molasses 

Based Distillery Unit subject to extend existing bank 

guarantee of Rs. 5 Lakh towards operation and maintenance of 

pollution control system. Accordingly, the Maharashtra 

Pollution Control Board granted renewal of consent to operate 

on 16.02.2018 for manufacture of Rectified Spirit 900 KL/M, 

Ethanol – 846 KL/M, Fuel oil – 15 KL/M and Impure Spirit  90 

ML/M subject to certain terms and conditions which is valid 

up to 31.08.2018.  Renewal of consent is placed as Annexure 

A-I at Page 17.  

3. Since the validity of earlier consent expired on 

31.08.2016 and renewal of consent was granted only on 

16.02.2018, therefore, the unit did not have any consent 

during the period from 01.09.2016 to 15.02.2018. 

4. Therefore, as the industry was operating without consent 

and not operating MEE the Maharashtra Pollution Control 

Board had issued direction of closure to the Respondent 

Industry on 27.04.2018. Subsequently on consideration of 

reply dated 16.07.2018 the Maharashtra Pollution Control 
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Board on 30.07.2018 withdrew closure order and directed the 

Respondent Industry to submit a bank guarantee of Rs. 10 

Lakh and the existing bank guarantee of Rs. 5 Lakh for 

operation and maintenance of Pollution Control Systems was 

forfeited.  

5. It is evident from the documents placed on record that 

the unit has been in operation even after consent had expired 

on 31.08.2016 as the Report of the State Excise Inspector, 

which is on record, shows that the unit was in operation 

during the year 2016-17 and also in November, 2017, 

December, 2017 and January, 2018 when unit did not have 

any valid consent from the Maharashtra Pollution Control 

Board. The report of the Excise Department clearly shows that 

there is no correlation between products consented for 

manufacture and the types of product mentioned in the report. 

For instances, consent is sought to be granted for production 

of Rectified Spirit, Ethanol, Fuel  Oil and Impure Spirit 

whereas the report of the Excise Department is about 

manufacture of Denatured Absolute Alcohol for which there is 

no consent and therefore, the report itself is quite misleading. 

Form F-1 for Denatured Absolute Alcohol, signed by Inspector 

State Excise which has been filed by the Managing Director of 

the Respondent No. 1 Industry shows that in the month of 

January, 2018, the quantity of Denatured Absolute Alcohol 

manufactured was 64,000 Ltr. And in February, 2018 the 

quantity manufactured was 2,68,000 Ltr. and during the 

corresponding period in 2016-17 Denatured Absolute Alcohol 

manufactured in December was 40,000 Ltr., in January 

1,74,000 Ltr. and in February 3,80,000 Ltr. 

6. The Conduct of the State Pollution Control Board is also 

questionable. On the one hand PCB issued Show Cause Notice 

and refusal of consent order on 19.05.2017 as the industry 

had failed to install MEE and Pollution Control System and on 

the other hand the Board renewed the consent on 16.02.2018 
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retrospectively for the period from 01.09.2016 to 31.08.2018 

covering even those period when pollution control device such 

as MEE was not only not operating but not installed as well. In 

other words, PCB abetted in Pollution causing activity of the 

industry. PCB, therefore, could not have renewed the consent 

retrospectively. At the most consent could have been renewed 

with effect from 16.02.2018 in accordance with law. 

7. We are, therefore, of the considered opinion that the 

industry had operated between 01.09.2016 and 15.02.2018 in 

violation of Water Act, 1974 and Air Act, 1981 without consent 

to operate granted by the Pollution Control Board. In such 

view of the matter, we direct the industry to pay environmental 

compensation of Rs. 10 crore to be deposited with the Central 

Pollution Control Board within a period of 15 days from the 

date of this order. If the amount is not deposited within 15 

days, the consent to operate would be deemed to have been 

revoked and industry will shut its operation. With these 

directions, this OA No. 368/2018 is disposed of, with no order 

as to cost. 

 

………………………………………. 
Justice Raghuvendra S. Rathore 

(Judicial Member) 
 

 
 

………………………………………. 
Satyawan Singh Garbyal 

(Expert Member) 
 

 

Dated: 31st January, 2019 

New Delhi 
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL No. 1587 OF 2019

M/S SASWAD MALI SUGAR FACTORY LTD.                                   .....APPELLANT
       

Versus 

NILKANTH RAJARAM RASKAR & ORS.                                    .....RESPONDENTS 

O R D E R 

The National Green Tribunal has imposed damages on the appellant on the ground

that  it  had operated the  distillery  from 1  September  2016 to  15  February  2018 in  the

absence  of  consent  from  the  Maharashtra  Pollution  Control  Board.  The  imposition  of

damages by way of environmental compensation is justified. 

We find  no reason to  interfere with  the impugned order  passed by  the  National

Green Tribunal. 

The appeal is accordingly dismissed. No costs.  

…….……..................................................J
                                          [Dr DHANANJAYA Y CHANDRACHUD]

..............……...............................................J
                    [HEMANT GUPTA]

New Delhi;
February 15, 2019.

Digitally signed by
SANJAY KUMAR
Date: 2019.02.18
18:08:41 IST
Reason:

Signature Not Verified
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ITEM NO.27               COURT NO.12               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).1587/2019

M/S SASWAD MALI SUGAR FACTORY LTD.                 Appellant(s)

                                VERSUS

NILKANTH RAJARAM RASKAR & ORS.                     Respondent(s)

(WITH I.R. and IA No.25570/2019-EX-PARTE STAY)
 
Date : 15-02-2019 This appeal was called on for hearing today.

CORAM : 
         HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
         HON'BLE MR. JUSTICE HEMANT GUPTA

For Appellant(s) Mr. Arunabh Chowdhury, Adv.
Mr. Salim Inamdar, Adv.

                  Mrs. Pragya Baghel, AOR
Mr. Koshy John, Adv.
Mr. Abhishek Thakral, Adv.
Mr. Ravisehgal, Adv.

                   
For Respondent(s) Mr. Nitin Lonkar, Adv.

Ms. Sonali Suryawanshi, Adv.
                    Mr. Abhay Anand Jena, AOR
                    

UPON hearing the counsel the Court made the following
                              O R D E R

The appeal is dismissed in terms of the signed order.

Pending application, if any, stands disposed of.

  (SANJAY KUMAR-I)                (SAROJ KUMARI GAUR)
     AR-CUM-PS                           COURT MASTER

(Signed order is placed on the file)
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and 
same are used for storage of spent wash & trade effluent and not used as 

pond for storage tank of water for irrigation purpose 
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Shrigonda Sugar Factory: Discharge of Spent Wash & untreated trade 
effluent outside factory 
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Item No.8                    (Pune Bench)  

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION) 
 

 
Appeal No.05/2023(WZ) 

I.A. No.127/2023(WZ) 
 

M/s Shahakar Maharshi Shivajirao Narayanrao  
Nagawade SSK Ltd.   

…..Appellant 

Versus 
 
 

MPCB & Ors.  

….Respondent(s) 
 

 

Date of hearing: 18.08.2023 
 
 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

 
 

 
 

Appellant  : Mr. Sangramsingh R. Bhonsle, Advocate along-with 

Ms. Samridhi S. Jain, Advocate and Associates   

Respondent(s) : Mr. Aniruddha Kulkarni, Advocate for R-1 & 2/MPCB  

Mr. Tanaji B. Gambhire, Advocate along-with  

Mr. Vijay Mhaske, Advocate and Ms. Kajal Mandge, 

Advocate, for Intervener    

 
          

 

ORDER 

 

1. Today one Mr. Sachin Sudamrao Pachpute has filed I.A. 

No.127/2023(WZ) praying therein to be impleaded as one of the 

respondents in the present appeal.  

2. The learned Counsel for appellant has set up a ground mainly that 

the appeal, which has been filed against the impugned order dated 

09.01.2023 passed by the MPCB, where-in reference is made of this 

Tribunal’s Order dated 10.11.2022  passed in Original Application 

No.85/2022(WZ), in which the intervener is an original applicant. It is 

pointed out that in the said Original Application, there is no order 

directing the State PCB to levy penalty/compensation from the Project 

Proponent and yet it has been wrongly shown in that order that the same 
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is being passed in pursuance of this Tribunal’s order dated 10.11.2022. 

Further, it is stated by him that this order should have been passed not 

only under the Water (Prevention and Control of Pollution) Act, 1974 but 

also under the Air (Prevention and Control of Pollution) Act, 1981 and 

Hazardous Waste (Management & Transboundary Movement) Rules, 

2016. 

3. The said Intervention Application is being vehemently opposed from 

the side of learned Counsel for appellant. The learned Counsel for 

appellant urges that the Intervenor/applicant does not have any locus 

standi to be impleaded as one of the respondents in the present appeal 

because according to his admission, the impugned order has not been 

passed pursuant to the order dated 10.11.2022 passed in Original 

Application No.85/2022(WZ). Moreover, this should also be treated to be 

one of the grounds for setting aside the impugned order because it shows 

non-application of mind on the part of the State PCB, in which it has 

been mentioned that the said order has been passed by them, in 

pursuance of this Tribunal’s order dated 10.11.2022 passed in Original 

Application No.85/2022(WZ) when there was no such direction for the 

same.  

4. We have verified from the Original Application No.85/2022(WZ), 

where-in we have gone through the order dated 10.11.2022, in which we 

find that it does not contain any direction issued from our side directing 

the State PCB to pass any kind of direction under Section 33(A) of the 

Water (Prevention and Control of Pollution) Act, 1974. Therefore, as of 

now, we do not find any ground to allow this impleadment application. 

We find it appropriate to pass final order in this application at the time of 

final argument after taking into consideration the reply affidavit from the 

side of State PCB. 

470



Page 3 of 7 
 

5. Later on we heard the arguments of learned Counsel for the parties 

finally in this matter.  

6. This appeal has been preferred against the impugned order dated 

09.01.2023 issued by the MPCB, where-by direction has been issued 

under Section 33(A) of the Water (Prevention and Control of Pollution) 

Act, 1974 read-with the Environment (Protection) Act, 1986 towards 

environmental compensation of Rs.84,70,000/- as per the NGT’s Orders. 

7. The learned Counsel for appellant has urged that reference in the 

impugned order is made of NGT’s order dated 10.11.2022 passed in 

Original Application No.85/2022; Show Cause Notice of closure directions 

issued on 29.09.2022; proposal submitted by Sub-Regional Officer, 

MPCB, Ahmednagar vide legal action No.MPCB-Legal Actions-270122007; 

and directions received from HQ dated 06.01.2023. 

8. Having drawn our attention to these references, it is submitted by 

the learned Counsel for appellant that there was no order passed by this 

Tribunal in Original Application No.85/2022 on 10.11.2022 giving 

direction to the MPCB to calculate the environmental compensation and 

levy the same from the Project Proponent/appellant. We have verified it 

from the record of Original Application No.85/2022(WZ) and found that 

there was no order passed by us on 10.11.2022 directing the MPCB to 

impose an environmental compensation. Therefore, the reference appears 

to be erroneous.  

9. Thereafter, the learned Counsel for appellant has drawn our 

attention to the Show Cause Notice for closure direction issued on 

29.09.2022, which is annexed at page no.119 of the paper book, in 

which, it is recorded that the same has been issued for non-compliance of 

various environmental enactments and reference is given thereof at serial 
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nos.1 to 7 under the head reference. By this notice, it was directed that 

the same should be replied positively within 7 days, failing which the 

production activity will be directed to be stopped forthwith and legal 

action would be initiated against it.  

10. Thereafter, the learned Counsel for appellant has drawn our 

attention to page no.121 of the paper book, which is an order dated 

29.09.2022 passed by the MPCB regarding forfeiting the Bank Guarantee 

to the tune of Rs.25 lakhs and it is clarified that on the same day, when 

the Show Cause Notice dated 29.09.2022 was issued, the above amount 

of Bank Guarantee was forfeited by the MPCB.  

11. Thereafter, the learned Counsel for appellant has drawn our 

attention to page no.123 of the paper book, which is an interim direction 

dated 17.10.2022 issued by the Regional Officer, MPCB, Nashik, which 

contains four directions to be complied with and it was mentioned in it 

that if the appellant fails to comply with the same, the disconnection of 

electricity and water supply of the industry would be ordered. Having 

pointed out towards this interim direction, it is brought to our notice by 

the learned Counsel for appellant that compliance of this is a subject 

matter of Original Application No.85/2022(WZ), which is pending 

consideration, in which Vasantdada Sugar Institute (VSI), Pune has been 

directed to make calculation of environmental compensation to be levied 

from the Project Proponent and the matter is still under consideration.   

12. The learned Counsel for appellant has also drawn our attention to 

page no.125 of the paper book, which is a reply dated 25.10.2022 

submitted by the Project Proponent/appellant to the interim directions 

and thereafter, it also indicated that the renewal of consent to operate 

dated 08.11.2022 was granted to the appellant for 30 KLPD molasses 
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base distillery, which is of Red Category, which is annexed at page 

nos.127-129 of the paper book.  

13.  Thereafter, the learned Counsel for appellant has drawn our 

attention to page nos.138-139 of the paper book, which is a letter dated 

11.11.2022 issued by the MPCB regarding renewal of consent for 3500 

TCD sugar and 26 MW Co-generation unit, under Red Category.  

14. Having drawn our attention to these documents, it is urged by the 

learned Counsel for appellant that on the one hand, Show Cause Notice 

was issued, which was adequately replied and pursuant to that, renewal 

of Consent to Operate was also granted by the MPCB and on the other 

hand, the impugned has been passed imposing penalty of an amount of 

Rs.84,70,000/-. 

15. The learned Counsel for appellant has further argued that the 

document, mentioned at point no.3 in reference contained in the 

impugned order dated 09.01.2023, was never provided to the appellant, 

which is said to be the proposal submitted by the Sub-Regional Officer, 

MPCB, Ahmednagar. Further, it is urged by him that under reference at 

serial no.4 pertaining to directions received from HQ dated 06.01.2023 

contained in the said impugned order was also not provided to the 

appellant. Therefore, without providing copies of these two documents, 

there was no opportunity to make submission before the MPCB to impose 

any environmental compensation to be levied as this will amount to 

violation of principles of natural justice.  

16. As against this, we heard the argument of learned Counsel for 

respondent Nos.1&2/MPCB, who has drawn our attention to the contents 

of affidavit dated 23.02.2023 filed from their side, where-in he has drawn 

our attention to para nos.7&8 of the said affidavit, where-in, in para no.7, 
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it is mentioned that this Tribunal had directed constitution of a 

Committee vide order dated 29.09.2022 and in para no.8, reference is 

made of this Tribunal’s order dated 10.11.2022 and in compliance with 

that, it is submitted by the learned Counsel that the answering 

respondent has assessed the Environment Compensation of 

Rs.84,70,000/-. We are not satisfied with the argument made by the 

learned Counsel for respondent Nos.1 & 2/MPCB because nowhere did 

we find in our order dated 10.11.2022 directing the MPCB to assess 

environmental compensation against the appellant, rather the process of 

calculation of the same is undergoing in Original Application 

No.85/2022(WZ), which is still pending. Therefore, we find that the very 

basis of passing the impugned order appears to be erroneous. Moreover, 

it is also clear that the documents, which are mentioned under reference 

in the impugned order, copies of the same were also not provided to the 

appellant. Therefore, the impugned order will also be treated to be in 

violation of the principle of natural justice because it was very much 

required that the copies of those documents should have been provided to 

the appellant and also with sufficient opportunity was required to be 

provided to the appellant to respond to them. If any violation was found 

to be there at the end of the Project Proponent/appellant, then only any 

penalty/environmental compensation could have been levied. However, 

the learned Counsel for respondent Nos.1 & 2/MPCB reiterates that the 

environmental compensation has been assessed for the violation during 

the period from 09.02.2022 to 17.11.2022 on the part of the appellant 

but we do not find it having been mentioned in the reply affidavit. 

Therefore, it cannot be presumed that the violations were of the said 

period in respect of above-mentioned amount, which has been assessed 

as environmental compensation to be levied from the appellant. 
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17. In view of above, we find it appropriate to set aside the impugned 

order and is accordingly set aside the same. Consequently, this appeal 

stands allowed.  

18. We also made it clear that if any violations are found to be there on 

the part of the appellant, the MPCB would be at liberty to proceed against 

it in accordance with law.  

19. Pending applications, if any, also stand disposed of accordingly.          

 

 

 
 

 

 

 

  Dinesh Kumar Singh, JM 

 
 

Dr. Vijay Kulkarni, EM 

 
 

August 18, 2023 
Appeal No.05/2023(WZ) 

I.A. No. 127/2023(WZ) 
P.Kr 
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